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MAH 438] Wea, Waar, fete 8 TaN 2021—alfdes 17, We 1943 
  

  

aaa ht faaey 
Aare, Feet Wes, ATT 

Wore, feats 8 Aaa 2021 

Be. WH-U-3-18-2021-1-UWa- (73). Aaa Ae Wa Garr siflras, 2017 (2017 H1 19) (sa sf A saa 
are fre ‘sad ofan’ S deftia fear ware), al ant 11 Ht STMT (1) & ded Wea waa ar aN Sad EW wa 
TK, Fa Td ST AGS eld EC fee Can SET seed F snavas z, stag al fone S sree we, Uae, Aha St as at 
ais (3) F fatafeve aeq ah fH are at ae areoht S ais (2) aw acide vfafe A an fatafde, dor yew thw 

sifafran, 1975 (1975 Tt $1) al was stqqat A am fates tite ve, 3a vit, vite at sear, Stet ot feat A} 
aint anit &, at saa afar at arto & aria Sa WR ME BM ae Sa TST HT A Ge Ue TON St saa Trot & 
ales (4) A addet ufafte a fate ax a data ait a ates %, aen-— 

  

  

anuit 

A TST ae, wits, To wrt a eft AE aed al fara Re 
(1) (2) (3) (4) 

1 30 arias Wa 
2 30 weplehiar at Le 
3 30 ws fatax 2.5% 
4 30 eater (wel-araryeie) 2.5% 
5 30 Selfergqara 2.5% 
6 30 Uaarsiter 2.5% 
7 30 siftefata 2.5% 
8 30 ameter sik wafer 2.5% 
9 30 ifaktara sit sana 2.5% 
10 30 2-fesitett-Si-rgqaehsi 2.5% 
1 30 Hfaftrafark 2.5% 
  

875



876 aeqges wsrda, feat 8 AAA 2021 

2, we sfeGaat 01 saga, 2021 4 ary ert sik 31 fea, 2021 dah CPL wa. 

Heqgee UST HATS AM AMM, 

am. Uh sirareda, sTafaa. 

aa, feat 8 Aart 2021 

Fi, WH-U-3-18-2021-1-AWa-(73).— AR dar & see 348 H rE (3) & ager 4, va area at 

afar Has WH-B-3-18-2021-1-W4- (73), feats 8 AAR 2021 wT SST AIaTS WATT ® wiser a Weert 

qatar fear ara @. 

Request 3 UT & A S AM SMTA, 

am. Uh. sitareta, soafaa. 

Bhopal, the 8% November 2021 

No. F-A-3-18-2021-1-V (73)—In exercise of the powers conferred by sub-section (1) of Section 11 of the 

Madhya Pradesh Goods and Services Tax Act, 2017 (19 of 2017) (hereafter in this notification referred to as “the said 

Act’), the State Government, on being satisfied that it is necessary in the public interest so to do, on the recommendations 

of the Council, hereby, exempts the goods specified in column (3) of the Table below, falling under the tariff item, sub- 

heading, heading or Chapter as specified in the First Schedule to the Customs Tariff Act, 1975 (51 of 1975), as the 

case may be, as specified in the corresponding entry in column (2) of the said Table, from so much of the state tax 

leviable thereon under section 9 of the said Act, as is in excess of the amount calculated at the rate as specified in 

corresponding entry in column (4) of the aforesaid Table, namely:— 

  

  

TABLE 

SI. No. Chapter, Heading, Sub-heading of Tariff item Description of Goods Rate 

(1) (2) (3) (4) 

1 30 Tocilizumab Nil 

2 30 Amphotericin B Nil 

3 30 Remdesivir 2.5% 

4 30 Heparin (anti-coagulant) 2.5% 

5 30 Itolizumab 2.5% 

6 30 Posaconazole 2.5% 

7 30 Inflixmab 2.5% 

8 30 Bamlanivimab & Etesevimab 2.5% 

9 30 Casirivimab & Imdevimab 2.5% 

10 
30 2-Deoxy-D-Glucose 2.5% 

1l 
30 Favipiravir 2.5% 

  

2. This notification shall come into force from the 1st day of October, 2021 and remain in force up to and 

inclusive of the 31st December, 2021. 

By order and in the name of the Governor of Madhya Pradesh, 

R. P. SHRIVASTAVA, Dy. Secy. 

  

Reise, Wass WRI Ta AEA AG, HUGS ER MAHA HAA ARTS, arora @ Afkd ae WeterA—2021.


